
Annex VI  
[See Part A Section 1 paragraph 2(g)(ii)]  
 
Format of Declaration of amounts booked/cancelled under Past Performance facility  
 
[On letterhead of the Company]  
Date :  
 
To,  
(Name and address of the Bank)  
 
Dear Sir,  
 
Sub : Declaration of amounts booked/cancelled under Past Performance facility  
 
We refer to the facility of booking of Forward or Option Contracts involving Foreign Exchange, based 

on the past performance facility with Authorised Dealer Category I Banks (AD Category I Banks), 

more specifically in relation to the undertaking submitted by us to you, dated [ ] in this regard 

("Undertaking").  

 
In accordance with the said Undertaking, we hereby furnish a declaration regarding the amounts of 

the transactions booked by us with all AD Category I banks.  

We are availing the past performance limit with the following AD Category I banks :  

………………………………….  
 

Please find below the information regarding amounts booked / cancelled with all AD Category I Banks 

under the said past performance facility as permitted under the FEMA Regulations :  

 
(Amount in US Dollar) 
Eligible limit under past 
performance  

Aggregate 
amount of 
contracts 
booked with all 
the ADs from 
April till date  

Amount of 
contracts 
cancelled with 
all ADs from 
April till date 
_______  

Amount of 
contracts o/s 
with all ADs as 
on date  

Amount utilised 
(by delivery of 
documents) as 
on date  

Available limits 
under past 
performance 
as on date  

 
Thanking you,  
Yours faithfully,  
For XXXXXX  

Authorised Signatories 


	PART – A 
	 
	RISK MANAGEMENT 
	 
	SECTION I 
	Facilities for Persons Resident in India other than Authorised Dealers Category-I 
	 4. Currency Futures on recognised Stock /New Exchanges 
	 SECTION II 
	Facilities for Persons Resident outside India 
	1. Facilities for Foreign Institutional Investors (FIIs) 
	2. Facilities for Non-resident Indians (NRIs)  
	3. Facilities for Hedging Foreign Direct Investment in India 


	 SECTION III 
	Facilities for Authorised Dealers Category-I 
	1. Management of Banks’ Assets-Liabilities 
	2. Hedging of Gold Prices 
	3. Hedging of Capital 


	4. Participation in the currency futures market in India 
	5. Participation in the exchange traded currency options market in India 
	PART B 
	 
	ACCOUNTS OF NON-RESIDENT BANKS 
	1. General 
	2. Rupee Accounts of Non-Resident Banks 
	3. Funding of Accounts of Non-resident Banks 
	4. Transfers from other Accounts 
	5. Conversion of Rupees into Foreign Currencies 
	6. Responsibilities of Paying and Receiving Banks 
	7. Refund of Rupee Remittances 
	8. Overdrafts / Loans to Overseas Branches/ Correspondents 
	9. Rupee Accounts of Exchange Houses 


	 PART C 
	 
	INTER-BANK FOREIGN EXCHANGE DEALINGS 
	1. General 
	2. Position and Gaps 
	3. Inter-bank Transactions 
	4. Foreign Currency Accounts/ Investments in Overseas Markets  
	5. Loans/Overdrafts 


	 PART D 
	 
	REPORTS TO THE RESERVE BANK 
	Annex I 
	 Annex II  
	 Annex III 
	Annex IV 
	 
	Annex V 
	Annex VI  
	  
	Annex VII 
	 Annex VIII 
	 Annex IX 
	 Annex X 
	 Annex XI 
	 
	 Annex XII 
	 
	  
	Annex XIII 
	   Annex XIV 
	 Annex XVI 
	 Appendix  




